1/13/2020

(Under ﬁegulahas*a 6 of the Ins
{Insolvency |

PUBLIC A%ﬂ N@UNG%@&W
solvency and Bankrupt

Gﬁt‘: Board of India

Resolution Process for Corporate Persons) Regulations, 2016)
_For the Attention of the Creditors of Silk Woven Sack Pvi. Ltd. |

RELEVANT FAEE‘IQL! LﬁnRS

| 1.Mame of corporate debtor

| SILK WOVEN SACK PRIVATE LIMITED

2. Date of incorporation of
corporate debtor

111.06.2014

3.Authority under which
corporate debloris
incorporated registered

| Registrar of Com

panies
Ahmedabad, Gujarat.

Limited Liability identification
No. of corporale debtor

CIN-U252 014PTCO79742

5 Address of the registered
office and principal office
{Ef any) of carporate deblor

[ Survey No-121, RajkotMorbi

Dham Chhattar,
Rajkm Gi: 35355[} In.

Q@;i {he

i Highway,

6.insolvency commencement
| ﬁiéﬂt& inrespect of
corporate deblor

7 Estimated date of closure of
insolvenicy resolulion process

4&1 Jul ;@2@
date of order)

{?ﬁﬁﬁabﬁwmm E% —|

8. Name and registration
number of the insolvency
professional acting as interim
resolution professional

Mr. Anish B. Shah
Registration No. IBBI/IPA-002/1P-
M@Gﬂ??mﬁﬂﬁd 7110031

9.Address and e-mail of the |
interim resolution professional,
asregistered-ith the Board

DI413, Shiromani Com
Park, Nehrunagar, Rd, Ahmedabad-15
Email-anishshahcs@gmail. com

plex, ‘g}g ﬁ&eé}m

[10.Audress and e-maillobe used
for correspondence with the
interim resolution professional

D/413, Shiromani ﬂ‘w@&x !g}g-tjce;as;
Park, Neheun telita R/

:_f;fm&il-cm a%l’kww@gmazi. com |

41 Last date far submission
of claims

| 24th dmsaryﬁﬂﬁﬂ

|12 Classes of creditors, if aﬁyk
| under clause (b} of sub-section

| (6A) of section 21 ascertained by

Ncﬁi Appl icable

Alals

" (HWSL _SL.&L_,)

12



1/13/2020

: *hms}'&efzm resalution professional

| 13.Names @ﬁnﬁmmrﬁ@
|| Prafessicnalz identified toact | NelApplicabie
|asAuthonzed Representative | it
|of creditors ina class (Three
names for each class)

14, (a} Re'evant Fﬁmanﬁ a)RelevantForms Weblink:
(b} Details of aulhorized hitps:/fibbi.gov.infnome/downloads
representatives are available at: | b) Not &ppflicahﬁa
Notice is h@my given that the National Compar y
ordered the commencement of a corpa rate Inscﬂuenw resolution proceass
lof the M/IS SILK WOVEN SA(:I{ PRIVATE LIMITEDon 06.01. m_s
{Certified copy of order was received by IRP on 10.01.2020)
The creditars of MIS SILK WOVEN SACK PRIVATE LIMITED are hereby
calied upon to submit their claims with proof on or before 24.01 2020 to the |
|interim resalution professional at m address m&z&%m‘ | against Eﬂw Na “§E}
The financial creditors shall subr i |
means cniy. All other cradnmrs my suh i
person, by post or by electronic means.
A financial creditor belonging to a t:fm, as listed against the entry No. 12}
shall indicate its choice of authorized representative from among the three |
insolvency professionals listed ag&m&t entr;r No.13 to act as authorized |
representative of the ciass in Form CA. ~NA |
Submission of false or misleading proofs of claim shall aftract per

Date: 11.01.2020 ANISH SHAH
Place: Ahmedabad  NTERIM RESOLUTION PROFESSIONA
In the matter of Silk Woven Sack Private Limited |
IBBI / IPA-002 / IP-N0O0O17 / 2016-17 | 10031
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